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Sir, it ridicules both the Kremiin
and the White House both Mr, Gorba-
chev and the President of the United
States as if they came here and wait-
ed to get the advice from the South
Block for the summit conference. In
other words, it looks as if the entire
globe revolves because of the Delhi
Declaration!,

6.00 p,M. .

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). Mr. Gopasamy has got
only five mintues. After that, the
Minister can make the statement.

SHRI V. GOPALSAMY ; No, no.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI), All right all right,
Now, let the Minister make the state-
ment.

——

STATEMENT BY MINISTER RE-
GARDING NATIONAL SECURITY
ACT Ik RELATiON TO PUNJAB

THg MINISTER O STATE [N THE
MINWSTRY OF PERSONNEL, pUBLIC
GRIEVANCES AND PENSIONsS AND
THE MINISTER OF STATE IN THE
MENISTRY OF HOME AFFAIRS
(8HRI P, CHIDAMBARAM): Sir,
on the 3rd March, 1288, the Prime
Minister hagq intervened in the discus-
sions in the Lok Sabha and inter-ulia
made some important announcements
regarding Punjab, I take this c(pportu-
nity to inform the Members of this
House of action taken on an important
part of that announcement namely the
operation of the Natignal Security
(Amendment) Act.

As lhe Members would recall , in
1987 Parliament had passed the
National Security (Amendment) Act
1987 which introduceq a new Section,

14A, in the National Security act, 1980. .

This Section provides that in respect
of the “disturbeg areas” of Punjab and
Chandigarh a person may he detained
for a period exceeding three months
without reference to the Advisory
Board in specified circumstances and

-
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for a maximum period of detention of
two years, Certain time limits in the
parent Act for completion of various
procedural steps were also enhhanced
by this Amendment Act,

Section 14A was operative in respect
of detentions made before 8th June
1988, Its applicability was extended by
one year i.e. upto 8th June, 1989 by
the National Security (Amendmenty
Act 1988,

Pursuant to the Prime Minjster’s an-
nouncement that the National Security
(Amendment) Act would be withdrawn
and the provisions of the Parent Act
would be restored in their applicability
to Punjab, the Government have de-
cideg that the applicability of Section
14A will be alloweq to lapse in the
normal course on' 8th June  1989.
Meanwhife, ifnsfructions have been
issued tp the Government of Punjab
that they shoulg not invoke the pro-
visions of Section 14A with immediate
effect.

The Prime Minister’s package on
Punjab has been widely welcomed,
Government are committed to imple-
ment the package fully auid quickly and
move forwarg to find a solution to
the outstanding issues.

THE VICE-CHAIRMAN (SHR¥ JA-
GESH DESAI): Therp are nine Mem-
pers who want clarification, I would
like all of them to be brief. Yes, Mr.
Dipen Ghosh.

SHRI pIPEN GHOSH (West Bengal):
Mr. Vice-Chairman Sir, it is a wel-
come thing. . ..

SHRY V. NARAYANASAMY (Pondi-
cherryy. For the first time you have
welcomed if.

THE VICE-CHAIRMAN (SHR[ JA-
GESH DESAI). You please hear Mr.
Ghosh first.

SHRI DIPEN GHOSH. You must
know that X advised you when this
amending Bill was brought forward..
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); Mr. Ghosh, you carry
on,

SHRI DIPEN GHOSH: Sir, let him
trecall -that when this amending Bill
wag brought forwarq here we sugges-
ted not to do it. Anyway, late ‘wisdom
is better than none. But it is welcome
that the Government has taken a deci-
sion to allow that amended Act to
lapse by the 8th of June 1939, and, in
the meantime according ;)¢ announce=
ment of the Prime Minister some
Jodhpur detenus have been released.

SHRI P. CHIDAMBARAM: All. All
Jodhpur getenus have been released.

SHR1 DIPEN GHOSH. Some Jodh-
pur underirials have been released.
Still some arg yet to be released:

SHRI F, CHIDAMBARAM. No, no.
All have been released.

SHRI DIPEN GHOSH. Jodhpur de-
tenus have been released RBut the
other detenus have not been released,
those against whom there are cases
or something like that. With regary to
the Jodhpur detenus, g certain number
of veonle wepe present at the time of
the Blue Siay Cperation inside the
Templs ang they were arrested and
taken 1o the Jolhpur oil. That I
know. gir, you will approciate  that
this package deal, whaleyer they have
made i was made in order to help
restere the normal situation or nor-
malcy in Punjab. About the release of
Jodhpur detenues also, we from the
Opposition side had been demanding
and asking the ‘Government to release
them. Af that time the Government
was taking an obstinate position. How-
ever, afterwards they came to senses
anq they have given their release or-
der, Even in the case of Rajiv-
Longowal Agreement the Agreement
which contain the provisions which
it contains. about that also we from
thy Opposition, particularly from my
party, had been requesting the Gov-
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ernment before the Blue Star Opera-
tion, to do the same. Afterwards they
did it. Every ﬁme. o eTé)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). That means the (ov=
ernment is responsive,

SHRI DIPEN GHOSH: Responsive?
Yes. § am taking the clue from your
statement. They are responsivs to the
proposals made by us 1o restore nor-
maley in Punjab or to solve the Pun-
jab nroblem only after messing up the
whole situation and complicating the
whole situation’ by taking certain ac-
tions in thy meantime which wepe not
in the interest of Punjah or for that
matter restoring normalecy in the
Punjab.

Still we do not know what are the
other items of ths package deal pack-
age announcement, and how do they
staud” e has stated that the Puniab
package has been widely welcomed
ang he Is commilteq to implement the
package fully. What are the others in
the package? Where do they  stand?
And what prevents them to jmplement
them aftfer the Prime Minister's dec-
laration. We are not aware of it. On
the 3rd March the Prime Minister had
mazde the announcement and now it is
the 27th April. Ang the Minister of
State for Homes Affgirs ccmes forward
with this statement, so I want fo know
what are the olher items in the yack-
age, how do they stand and whers do
thov gland? What preyents the Gov-
ernmeont from implementing them?

Whatever anrcuncement has heen
made in thig statement it is intended
to restore normalcy ang to solye the
Punjab problem, Everybody is interes-
ted to sep that the Punjab preoblem is
setfled. But every day we hear and
we read in the newsSpapers ard we hear
on the TV ang Radio that terrorists
are on rampage that so many people
have been killed ang the Punjab situ-
ation is going from bad t6 worse. At
a point of time the Government had
met or hag sat with the I2aders of the
Opposition parties and groups ang had
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drawn up an ‘action plan to mobilize
public opinion so that the extremsts
could be isolated and secular democra-
tic forces could be mobilized against
the terrorist activities anq secessionist
activities. In fact, according to that
action plan the holding of rallies was
started. A rally was held. Mr. P. V.
Narasimha Rao was there along_with
other leaders, Next day Prisident’s rule
was impeseq in Punjab, gbviously look-
ing at-the ballot box of Haryana. But
noyw again the situation has gone out
of hand. So I would like to know what
conecrete steps the Government now
proposes to restore nermalcy jip Pun-
jab, to fight back the problem of extre-
mism ang secessionism in Punjab and
What do they propose to do to mobilise
the public opinion. This is a political
fight in Punjab, It is not simply a
problem of laywy ang order. They have
to mobllise public opinion and unite
the democratic and secular  forces.
What do they propose to do to mobilise
all the forces interested in fighting
back these forces of terrorism, these
forces of extremism and these forces
of separatism? Let us know the exact
proposal that they have got.

SHRI SUBRAMANIAN SWAMY:
Sir, considering the magnitude of the
Punjab problem and considering that
has been said here in the suo motu
statement, I thing the Minister could
have spareq thettime of Parliament by
making this announcement outside or
in the course of somg other * things.
There was no need because it is a very
small piffling step that has been taken
on a very big problem. There is no in-
dication whatsoever in the statement
as to what the Government is going
to do about Punjab. Of course one can
have different views, I have always
maintained that Operation Bluestar was
a monumental blunder and one day or
the other the realisation will be all
over and widespread. It is glready
guite widespread, But it will by total
one..day. I would like to know what
the .Government js going fo do to
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bring about reconciliation., In that re-
conciliation process, one of the things
that ought to be done is this. Innocent
peoble were arrested under the N.S.A.
Some of them were torturei for which
there is plenty of documentary proof
such as the Tiwanig Commission, The
Government should undertake to re-
habilitate those people who have suf-
fered, pay compensation to them and,
if necessary, appoint a fresh Human
Rights Commission to give comifort
and aig to these people who have inno-
cently suffered,

N wa qFW weEa (ST
T3W) 1 MAGT SogAEad A, fFN
ft Arwaifas Tw § YU @ TT <@g
fa fgar wsgw =@ @@y @k
T &1 ST W T@T, THY ST F1-
gifefe & 99% g9 ¥ fgw =fa-
17 AT SAl § AR Y agA ¥
fadle «mr ot TEiawl Ja §
73 WIT &l 1975 § um 9
a1 Afedw e TEw e
UFe, Heq S ugl aa 3 4L armFr
F HeX 9FTFL Fw@ 997U Iw
WX 19 WA qF ag *2 W4T fir
gw & fou @aw 9. zafwg & ag
7 £ g g v oag S udig
g wfafaan 1980 &, 78 T &1 QU
@[T aF ¥ A T f2A g
Wity fedt & farw AR qad @
@1 SuF IO uAHT § T AiwE
gifew oW, QT afesd &9,
qFEAT &TF, IETT QYS! Gidr wY
sl & HFRAl & AT F ged
qr SRy & oA gwr @ifsoo
gafag we @ w8 w6 9g & fw
asdry goar wiafme 1980
LRI F1 ATTY A F7 91900 FIH
it

gaY, qgl o wis se-sfafafagy
&t T AL g sA-sfafafant £
FHIT A | qg 9T ITE gU
W IAF i F T Fg7 TX a1
QI F1 G AT Afgq  aTww
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[ gex gE@ wradia)

gz | AT F, FA o DA
NT T A IT A FY, T2 FIFT
‘gArer X faar wAr fp 3@t W
g3arfs gfie & FIT ww Al
L @ %l @ g ag s SrEn
TFU w7 agt o Mwl A aEm-
sfafafadl &t g1t f w1 &
& fay qwI ¥ FIqw I5A I
W g? R afes 7 @ og wi
FEAT 7 g aqT &t T F;
CIER T AR E SR R A
A ¥ frama ol F ww IA0T
FLUR W Miw qAE FOF F
agr ®| A3 F srfaﬁrfwr‘r 1 BH
f"q'am gar # fgzrda § a3 aq@an
g & #1T qaid &F ot &7 oF
T Al faaqr & gl gIw”
FUA w7, @& A3 W wyax fwz
g o gt w1 fafr garw #)
zafaT oy At At omuAi wA @
W AT T Fal A0 IAT ]| A
FI FLN

=t Un gadw fag (fagix) :
®iFAL, q3 W BT &1 AT waAr
g |t ot &7, @ A amr g o
AT T3 oA, A3 AIr ar
feor T ¥ 3w 'cBTFTFﬂ‘ T
NI A AR FH F qaT W
queTl gAd AG THEA ) IgFr QR
qfetsa W Fgar avn f fpa st
g g3t s fa & OIR 3T FTON &Y
T AW F A F 9 a5
FIW AL I AT 9 qF R
nFATA &Y, AmAw  dafdl g
RN TF AT B AW G373
¥ AT IFH! AIA WY, A
T ] %r agt #1 feafa o= @
wwh ? § 4@ St ¥ aquEwr = ngan
g & FHT F fTq § 31 @I
F 9@ qgr w1E vAE g foay
g Fr Axfa guersl w1 A
UaAfeE guend wary &, AT
g & gy Wiy a3 v awg g
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98 Figrdr i W wEAwdr AN
T8 ¥ F g ¥ 3@ B S
Figar § & @i T g awe
A & AR A fawe ww @ §7
agt # faara awr @ A 4F ¢
A 3w I T®W WA g g
¥ %7 3% @7

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI). I am not sure about
it. Has it been dissolved?

SHRI SUBRAMANIAN SWAMY:
Yes, yes,

Nt vw wagw fag: we &
T ¥ ar vEA gen w7 & af §)
oA HAY St ¥ e QAT
TRIE 5w T oW T g0
FUT it =M @ g
wfaq £ ol 97 9w Al
g A% I § qw I wmim
TE A AT qEA | ﬁ;‘r‘arvﬁ ST aﬁt%r
gt T T ¥ a3 frw wo
fe dfs o1t & wy U f%%
F@T ag @ § M gu T2 fReaw
FreErat ¥ T T, af=w AT F@ q°
afg @ % ¥ zafae @@ s
fs SFhm 9T ¥ @ ¥ fgas
AT ag A HWT g T el
qiFard ot fomw AWl ¥, Qwed-
fredt &, @ =78 1@ A7 & g
%l ar q« %, S %‘a‘m TJTHIT
7% faw § 7 @ ¥ @’ froar

. 4§, qWgq g FA[EE 9\ swiwo

gr oAt wigd & f& w9 @w 9wl
Axfa goee oqifer s 7 oy
gt Fr wadr Jwq 2, S fewes
T ® § wfa &t g @ afzw
fs s ;g w+!

& FA § ST g g o
F IO HAT ST I Fr FW FIN

SHRI ATAL BIHAR] VAJPAYEE
(Madhya Pradesh): Sir, I would like
to confine myself to two clarifications.
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No, 1. Jodhpur detenus have been re-
leased but prominent leaders like Sar-
dar Prakash Singh ‘Badal continug to
be in detention. Is there any proposal
to set him free?

Secondly, a big contingent of Cen-
tral Ministers had gone to Chandigarh
to holq parleys with leaders of political
parties. First it was announced that
the talks will be confineq only io the
politjcal parties of Punjab. But at the
last moment, the leaders of Haryana
and Chandigarh were alse invited.
Why was it done? Theye is a clash
between the interests of Haryana and
Punjab. There are leaders in Chandi-
- Barh whe woulq like the Union Tetri-
tory to continue as it is, ¥ the talks
were exploratory and if the idea was
to seek the co-operation of the political
parties in Punjab to bring gbout nor-
malcy, why leaders of Haryana and
Chandigarh were inyited? Was it to
sabotage the talks?

SHRI V. NARAYANASAMY. Mr.
Vice-Chairrnan, Sir, I would like to seek
three clarifications from the hon.
Minister,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Within twg minutes.

SHRY¥ V. NARAYANASAMY . I will
not take morg than two minutes.

While welcoming the staterment made
by the hon. Minister’ I would like to
seek this clarification. As Mr, Atal
Bihari Vajpayee has sald, the political
parties were calleq to Chandigarh, The
Cabinet Sub-Committeg which was ap~
pointed by the Government to look
into the problem of Punjab and talk to
the various political parties also assem-
bled there. The Akalis were conscpic~
ious by their absence They boycotted
the meeting.

SHRI SUBRAMANIAN SWAMY:
You put the leaders in jail. How do
you expect them to come for the talks?
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SHR;y V. NARAYANASAMY:. I
would like to know whether any per-
suasive efforts will be made by the
Government to call them for talks and
to evolve a consensus.

Secondly, there was an announce-
ment made that the Panchayat elec-
tions woulq be held in Punjab. I would
like to know whether any proposal is
pending with the Government of Mndia
to hold the Panchayat elections in
Punjab,

Thirdly, in the border areas of Pun-
jab, the identity card system has been
introduced. T would like t; know whe-
ther the process has been completed
and whether we have been gble to con-
tain the eniry of terrorists into Punjab
from across the border.

DR. YELAMANCHILI SIVAJ} (An-
dhra Pradesh). Sir, while welcoming
the statement of the hon. Minister, I
would like to know what is the pur-
pose of the 59th Amendment and the
package of proposals by the Prime
Minister.

The second aspect is, quite a good
contingent has been wreleased. M is
noted. But people like Mr. Badal are
still inside the prison. Why the Gov-
ernment is not taking any steps to re-
lease these people? Why have they not
been released and when are they go-
ing to be released? The parent Act it-
self says that there is no bar on the
Government to detain a person once
again even when the revocation orderis
passed hv a court or even when the de-
tention order is held invalid by a court
of law, During the Emergency, T was
released three times by the High Court
of Andhra Pradesh and 1 waS rearres-
ted in tHe court itself on the same
grounds. Mr, Vengal Rap was the Chief
Minister of Andhra Pradesh at that
fime. In one particular instance when
Mr. Vengal Rao was not available at
Hyderabad. ..

THE VICE-CHANRMAN (SHRI JA-
GESH DESAI): Do not bring in other
things This is in regard ‘o Punjab only
(Interruptions)
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SHRyY SUBRAMANIAN SWAMY:
Why don’t you ask Mr. V. C. Shukla?

DR, YELAMANCHILI SIVAJY. It is
the same thing. NSA is the counter-
part of MISA. Why don’t you make a
law that once a person is released hy
a court of law he cannot
be rearresteq on the same grounds by
means of another detention order? I
woulg like to knoy from the pon,
Minister whether such a provision
woulg be introduced.

SHRI CHNT'TA BASU (West Bengal) :
T would like to know from the hon.
Minister as to how many detenus were
actually affected by section 14A of the
amended National Security  Act.
Secondly, this thing has beenp done
with 5 view to create congenial condi-
tions for the restoration of peace in
Punjab. This is the objective of the
package announced by th, Prime Min-
ister. One of the ifems ¢t the package
was the release of the Jodhpur prison-
ers. After being released—I would not
say quite a number of them—many of
them were rearrested. Does it help in
improving the climate for the restora-
tion of peace in Punjab even. though
the package was designeg to improve
the condition for the purpose.

Secondly, there has been a constant
grievance among the Sikhs that those
who were foung guilty in the anti-
Sikp riefs of 1984 in Delhi have not
bean properly dealt with or have not
been punished. (Interruntions). 1t the
package is designed for the purpose,
I think the grievances of the Sikhs are
very genuine in this respect ang N
want to be informed as to what steps
the Government has taken «o far in the
matter of redressing these very long
pending grievances of the Punjab
people.

Then, the yshole thing is about the
package on Punjab but in that pack-
age implementation of the Rajiv-
Longowal accord has not been inclu-
ded. As a matter of fact the Rajiv-
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Longowal accorg evan today provides
the basic political framework for the
solution of the Punjab tangle. To: me
it appears that the Congress party and
the Government itsclf have come to the
conclusion that the Rajiv-Longowal
agreement has by this time become a
dead letter, Woulg the hon_ Minister
kindly explain whether yvou haye abun-
doneq it whether you have jettisoned
it and if not what other proposal you
have got as an item of the package to
bring about a permanent political
solution of the Punjab problem?

Lastly, they have includey panchayat
elections alsp in their package. Now 1
read it from newspapers, T am not i
a position to know more as you can,
that extremists are at work to see that
the panchayat elections are not held
at all. What particular action is pro-
posed to be taken to see that Pancha-
yvat elections are held in a peaceful
condition, this is what I would like to
know. Also if the panchavat elections
can be held in a peaceful condition it
the Government can secure that cendi-
tion in Punjab, why is not the Assem-
bly election being helds

SHRI PAWAN KUMAR BANEAL
(Pumiab). Mr. Vice-Chairman Sir. the
initiative of the Prime Minister in an-
nouncing certain steps in the form of
a package in March this year was aim»
e fo ease the situatien in the State.
It has always bheen the case of the
Government that ng special law would
he kept in force for a period longer
than what is absolutely mnecessary,
With some improvement in the situ-
ation these steps have been announced,
T would like to know, firstly, whether
the Government would review from
time to time to narrow down the limits
of disturbed areas as such. If is heart-
ening that from the entire State which
was once declared to be a disturhbed
area as well as Chandigarh, now they
have come down to threa districts. I
would like fo know whether any
mechanism has been worked out fe
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review: the situafion so as to further
bring down the:areas maybe, to some
-tehsils only.

* Secondly, T would like to know what
Bteps .are being  taken to ensure that
the- innocent people are not. harassed
by the police, That is precisely the
purpose of even making this amend-
ment. The - 'preventive ‘detention is a
harsh law. The periog of d&tention from
three months to two years was en-
-haneed because of certain special
reasons, It is being brought down to
‘three - months "again, but the harass-
~ment- of innocent people would still
continue. What is being done to remove
*those grievances -of the people?

‘SHRI N. E. BALARAM (Kerala):
Mr. Vice-Chairman, Sir, in this state-
ment, at the end it is stateq that the
Government are committed to imple-
meént the package fully and quickly.
"First' of all ¥ do not knoy all the de-
tails of the package but I would like
to know when th, Cabinet Sub-
Committee visited Chandigarh. The
deteggtions of some political parties
had got an opportunity to meet them.
In that meeting 5 numbe, of sugges-
tiong were placed befops the Cabinet
Sub-Committee. Many of the sugges-
tions werg -political ang other sugges-
.tions were also there. When the
.- Minister speaks of the package, does it
~contain any of the important sugges-
- tions — I do not say all the sugges-
tions — made by the political parties

- at their meeting in Chandigarh?

Our information is that they have
been. They had a very Ilong talk
-with the Cabinet Sub-Committee and
-they hag an exchange of opinion
about the Punjab situation. I do not
- khow .whether the Sub-Committee’s
opinion and assessment and the opi-
“nion - of the delegafes of the parties
- which met them- are identical, or are
-.there any differences? What about the

~opinion of those representatives of the

-political parties who had given their
opinion? What happeneq to that epi-
- mion?. Have they taken it into con-
sideration? Because the Minister speaks
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about some packages. They had made
some concrete suggestions when they
met the Sub-Committee, Did they
come in the package?

THE VICE-CHAIRMAN (SHRY¥ JA-
GESH DESAIy. Shri Ahluwalia. Only
two minutes. Please ask pointed ques-
tions, just like Vajpayeeii,

st gezstg  fag  sgeafsm
(fagr) : soywiens wEiew, § -
TT FWE SN OAT e A g §
g & JIT W | 9% awEw ¥ §iw
R 3w I AgTTRAT A W gaAr
NGUT Fr oY ;T TH TFIR 24 faw
AT X 3 FIUS F oond HOH
qaF Wegn ST =1gW fwozw
14(T) &1 faegr w1 & 9w
fea STegs FY g e a9, fraw
¥ F EA VET T LEW, fraw
A - R L AN |
(G-

v, Jur fF wEadd gzd
! owar ¥ AR 3w T WY
it € f5 gfam & =@ oFmA @
agq gEA frar & AR w5 v
Ft faat ga8 ¥ T@ ataw *F wFEw
dg @ Bl @ ¥ greal Srgar
g fa =% o = 21 Tl
AT a7 e fgsar qrinm & @
q¥x fa=z =% f5 fadr =1 aed;
& @ wxE 7 fFw o ) owiw
& & ag ff QAT SE e o
FIE AT THEST WT @Y 3T IyFY
FNE FUTYIE | AT mEEET
AT ITWE QAT Sy
TS T BT F AT @A STl
¥ megw ¥ oA % fa Sy
S S DT NH § 7 yigwH kA
f Mt F ot FY, ¥ AF)
@ TTOH.g. § gy & g ¥
T WL AT A ey W md
N ST AW § owE wEEm o
AT TEA E
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SHRIMAT; BIJOYA CHAKRAVAR-
TY (Assam). gQir, 3 will {ake one
minute only. It is a very welcome
move. The Opposition always demand-
ed this. Bat when we demanded repeal
of black laws, we were branded as
conspirators. I am glad that  good
sense hag prevaled upon the Govern-
ment,

I havy only three gquestions to ask.
Number (ne, when does Government
propose tp holg elections ir Punjab?

Number two, why have a large num-
ber of releaseq delenus been arrested
again? How can the Government justi-
ty its actioneo

Number three, has the Government
positively found out or identifieq the
fssues that hurt the Sikhs most and
whether Government has got positive
proposals tn stop the killing of inno-
cent people?

N oemmw ([rg WX FIAT)
725 @ § 9w fufgmer ggg WY
Fgrs T AR § WY I U U,
T, & asr 14(v) =+ faE-zm £
F oFy A B ooy uw T feen
FM AT TgrAnAr &7 gF9 e
e 72y wad ¥ el @ @Y
917 F deqm ¥ gw Agw FAF
T AT F MR QEAT AEW
fa @ &z A garg T Sk
TqF R wedfas sma w1 fad,
fagd .§. @, o a1, arawd o
A ot w3, =N faw AMlew
faxr M fER oW o MT FE
grfefators & 721 fpar) @ gfarr,
qR19 AR T@Tg & AFTAr TS
AFT aE fagdr ot mifert faef
ITH wRT a3 W97 f d9d ewedr
F ga & § ag TNF A A
aws F A¥F a< AT Aigy ) A
DA affrd #F T uw @ T a
mrsT & R g TEIE F TR

At oW o9 A WAl HIEa
g s ¢form st St & fomd
gz am geafad & o 7 o
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Tt St el sewmr faedr 2
MWL FAqA AT foqg Fnw R
Tl A WL A # w3 S ©F
aF1s & wafay gawr faem aten
T @ o I oW T, sl
TR it g 39 faafed & wale
F G §? # ug s wEAr g
ff s = @ FT wET Wl
T qE FIANE 5T G &7

SHRI P. CHIDAMBARAM: Sir, a
very small announcement, as Mr.
Swamy would characterise it, has pro-
voked here what appeais to be a Half-
an-Hour Discussion, But I am grateful
to the hon. Members for the questions
they have asked, many of {hem of
course overlapping. So, } will try to
answer the main points  1f a.vthing is
left out, I shall certainly clarify it.

Sir, it is not correct to say that
Government hag given up the Rajiv-
Longowal accord. On the confrary, let
me reiterate, we have full fajth
in the Rajiv-Longowal accord. We are
commifted to implement the Rajiv-Lon-
gowal accord, and ‘we are committed
to fing solutions to outstanding issues
within the fraework of the Rajiv-
Longowal accord.

Last year we faced a difficult situ-
ation. In April last year April of 1988,
hon. Members are aware, we worked
out the Punjab Action Plan which was
mainly intendeq to step up the drive
against terrorists and terrorism and
restore a sense of security among the
people of Punjab. 1t was criticiseq by w:
some sections, But I believe that the
steps taken under the Punjab Action
Plan particularly the Operation Black
Thunder, of flushing out all terrorists
from gurdwaras and the raids conduc-
ted on hiding places, 3id yielgq good
results as far as the security environ-
ment in Punjab is concerned. Yes, it
hag consequences, But I have come
before this House and several times
spelt out that there is a price to he
paid for such an increased activity.
During the second ang third quarter
of 1988 there was a tremendous amount
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of reprisal by terrorists,
sto0d up to the heighteney activities of
terrorists, The last quarter of 1988 was
the best among the four guarters, The
first quarter of 1989 was better than
the last quarter of 1988 in terms of
stroag action taken by the police force
against terrorists, The number of lives
lost is still high. But in the first quar-
ter of 1989 it was less than the last
quarter of 1988 which was less than
the previous quarter,

Once we were confident that we
have restored some measure of control
oyer the security environment, the
Prime Minjster announced the Puujab
package intended to bring the laws in
Punjab on par with the laws in tlhe
rest of the country, This is a gradu-
ated response, a measureg response,
Oxe of the itemg of the response was
the release of Jodhpur under-trials.
Sir, » want to take this opportunity
to say once again—j have said it seve-
ral times in Parliament outside, in the
Consultative Committee—the Jodhpur
prisoners were not detenus, they were
under-trials facing a proper case filed
against them. The trial of the case
coulg not take place becausg it was
pending before the Supreme Court on
a question of law, The trial, therefore,
did not take place. But they were,
nevertheless, under-trials facing a
charge of waging war,

SHRI SATYA PRAKASH MALA-
VIYA: Was the trial stayed by the
Supreme Court?

SHRI P. CHIDAMBARAM. Yes. All
the 194 geccused, including six abscon-
ders were releaseg on the 6th of
March, 1989. The Punjab Government
re-arrested 79 persons who were accus-
ed in other cases incuding cases under
section 302, murder ang seclion 307.
We appointed the Ribeiro Committee
{0 review the cases of these 79 arrested
persons, After reviewing the Ribeiro
Committee recommended and we have
accepted the recommerdation and
fortysix people have been released.
Today there are only 33 people arrested
on charges other than the charges of
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? waging war, in respect ¢I cases which
arose prior to - Operation Bluestar,
There are charges, including charge of
murder 302, 307 dacoity etc. These are
very serious charges. These charges
cannot be given up. Thirty-two people
have been kept under arrest by orders
of court, judicial remand ctc. Mr, Tohrg
is also under detention in a case which
has been filed against him by the Pun-
jab Government, We shall see how
these cases progress,

As regards other items cf the pack-~
age, oneg of the items was that we
will withdraw cases for making ob-
jectionable speeches. We have review-
ed 563 cases involving 5 larger number
of accused. In each case ihere may
be more than one accused. We have
directed withdrawal of 437 cases. But
if anyone makes agp objectionable
speech hereafter, we inteng to take
very strong action. We cannot on the
one hand withdraw cases ang slill take
a lenient viey of people who make ob-
jectionable and seditious speeches in
the future. We have directeq with-
drawal of 437 cases out of the 563
cases which havye been reviewed.

As far as vestrictions under the
Foreigners’ Act is concerned, all res-
trictions have been removeq by a noti-
fication made on the 4th of Mareh,
1989, the day after the Prime Minister's
announcement.

Now, § come io item No. 4. As
regards the Punjab Disturbed Areas
Act ang Armed TForces (Special
Powers) Act, as the hon, Member, Shri
Bansal mentioned, these Acts apply
only to three districts out of 12 dis-
tricts, They are Amritsar, Gurdaspur
ang Ferozpur. [ shall keep what Mr.
Bansal mentioned jn mind ie. is there
scope for a further review.

Ag regards district committees fof
deveopment I am happy to report that
most of the polifical parties have given
their lists. I helieve the Government
will soon constitute the district deve-
lopment committees. They -will also
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Serve.as the district grievances redres-
sal comumittees, and will hear grie-
vances. '

We have a system of village protec-
tion force. Wa have also got, what are
known as S.P.O. pickets—Special Po-
lice Officers Pickets. The village pro-
tection force covers gver 700 villages,
I am happy to report that in villages
where we have set up the village pro-
tection force only in two cases the
terrorists attacked the village protec-
tion force. The villages, where the vil-
lage. protection force has been set up
are more oy less immune to ferrorist
attack. I am not saying that that is
the only reason, but that seems to be a
contributory reason to deter terrorist
attacks, Now, we want to merge these
two and set up a village defence orga-
nisation which will involve in larger
numbers the people of the village and
a greater amount of voluntary effort.
This has been worked out and we hope
to introduce the village defence orga-
nisation very soon.

As regards Punjab elections, yes,
action has been initiated, The draft
electoral roll is being finalised py the
Election Commission. I believe after
theéy have publisheg it or will publish
it for inviting objections, the final elec-
toral roll X am told, will be ready by
the 1st of June, 1989. The Government
is committed to commence the process
of Panchayat elections. We shall keep
the warnings mentioned by the hon,

Members in mind. Yes we have to do-

it in phases and it will be worked out
ang we shall come to the House at an
appropriate time,

As regards cousulfations with Op-
position parties, the Cabinet Sub-
Committee hag very useful meetings
with several political parties, It is a
matter of deep regret that the Akali
parties did not accept our invitation.

Mr' Vajpayee asked me why we
inviteq the parties of Haryana and
Chandigarh. The Rajiv-Longowal Ac~
corq is to solve the Punjab problem
but it does have elements which con-
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cern the people of Punjab and concern
the people of Haryana, Anq I certain-
ly don’t thing it is wrong to know
what their positions are. At least to-
day we have on paper the positions of
the parties regarding Punjab, regard-
ing Chandigarh, regarding its impact
on Haryana.. their position on territory
ang their position on water, We at least
have it on paper, We at least know
where they stand. We know the area
of differences.

SHRI ATAL BIHAR] VAJPAYEE:
They are well known.

SHRI P, CH¥DAMBARAM: They
are not so well known. In fact, you will
be surprised some of the things which
were tolg to the Cabinet Sub-Commit-
tee, they are not so well known, Even
if they are well known, they are not
well understood, Even if they are well
understood there are always people
who will distort these positions. So, it
is much bketter that they are known,
understood and not distorted. It is a
matter of regret that Mr. Vajpayes's
party, a very small section of that
party came to us and said that they
will not meet us."Having met us they
sajq that they will not meet us which
I suppose, is a position only Mr, Vaj-
payee’s party can take.

SHRI SUBRAMANIAN SWAMY:
The Punjab BJP and the Haryana BJP
gave the same stand or they gave a
different stand?

SHRI
ong unit met us. The Chandigarh unit
met us. If I remember right the
Chandigarh unit met us. Having met
us they said that they will not meet
us, So I assume that is a position
which only Mr, Vajpayee can explain
how that can happen...(Interruptions)
..I am coming to that. Following the
discussion wity the parties which we
met in Chandigarh the Cabinet- Sub-
Committee has met twice thereatier.
We are not formulating what we shall
do next. I shall soon come before Par-
liament to say what we intend to do

P. CHIDAMBARAM: Only- ,

\
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rnext. These discussions were indeed
usefu. zng N don’t agree that the
A ralis gained any advantage or scored
ay jpoint by not meeting us, 1 think,
i all faiirness they should have met
uc ard :f they have any disagreement
th 2y +healg bave come and told ug that
thirg iv some disggreemen., Unter-
Teplitnss.. DOJXs are open, Lven now
if the Axkali parties or any une of the
A'ali pariies wishes to meet the Cabi-
neg Sub-Committee we are willing to
mzat thuse parties. .. (Interruptions). .
I am coming to that. I haye got all
the points noted, I will sover the pack-
age fst Now, Sir a large number of
points ware asked and ¥ will take them
ore by cne. I have answered Jodhpur
uwderrinls, 1 have answered Punjab
p ckage, Mr. Malviya asked about
populsy Government. The  Constitu-
i ‘nal processes are there, Today, Pun-
j¢3 iy uader President’s rule and we
ars committed to commence the pro-
ctss f »lections to the Panchayats.
Lot U3 £2¢ how things go and at the
& pronriate time we will have ty come
tc the Parliament to announce any de-
cision that we may take.

$HE1 VIRENDRA VERMA
Prade.h) .
electiuns?

(Uttar
What about the Municipal

5HEI P. CHIDAMBARAM. Wg are
n;w comnitled to hold Panchayat elec-
tinas. I ¢o not want to cross too mary
h.rdles at the same time, Let us see
how the Panchayat elections go. It is
a major exercise. It has to pe conduc-
ted vory carefully We have to take
note f threats held out. We are gear-
ing oursclves up to face challenge and
I sincarely seek your cooperation. Let
us ses how the Panchayat elections go
belore we décide upon the next step.

sir, a8 far Section 14A is concerned,
now taerg are only 38 detenus under
NiA soday in Punjab, So the number
18 not su large as it is sought to he
m-.de out. The rest are all under judi-
citd castody or police custody under
thg v ricus Acts because they are
chargeq with various crimes. Under
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NSA we have only 10t 38 people in de-
tention as on the yisi March, 1989.
Cut of tiese 53 1ople o 20 cases
we have -nvoked ::cuon 14A. But 1
must utte. o word of caulion: by al-
Liwwing secien 144 iy lapse on the 8th
of June, .98y it dies not mean ibat
hese 20 will be 1escased. They would
have to su:il serve sutl their periog of
delention uniess ¢. coulse, the Ad-
visory board op the Court or the Gov-
ernment or Fuajab -clecases them from
aetentjon. But the pupt is that section
14A will ol pe imoked in any case
in future, As of {o:iy section 14A is
as good as wilidre i

Siguestions wer gsked tpout jnno-
cenl peopie Lenig LoivasSed. Lhere are
Qs Nalty versiolis &s ipere are pelitl-
cal partizy ang peole, :rfus, there are
S0INg cases Waere 1 ocent people have
been pul to duittariizs, Bul, then, we
[IUSL ai80 Uiuelaids 4 uae siluation 1n
which the Funjup loiice is working.
I do nol cerlgundy deiend any case
where an nocent s havassed., fyery
Case ihal nas come 10 our nulice wye
have lookeq into, 11 » Governor travels
around the Staite, o, Ribierg ravels
around the Staie, Wig 1ok into il. We
have laken action aainsi some poiice-
raen, 1 beideve we Jdaye dismissed as
many as 10 policen:y in the last cou-
ple of months. I siacerely hope that
there will be no case of torture of
any innoceat, When the District Deve-
lopment Commitiees which will  also
pussibly wuork as Gl.evancss Redressal
Committees come inw peing. They will
also be a forum jn which grievances
can be veotilated.. . aterriaplons)
I am coming {o tha. Alany peuple in
Punjab know that tpe security forces
have laupched a msajor operation 11
the last two month. But these were
controlied aperations. In fact, there
has been no case, no allegation of
cither g fuke encouater or torture in
the last twp months when controiled
combing operations have taken place
in many of the areas. I thinpk the new
strategy is paying ¢%. We go there
and we iuvelve 1{ie villagers. We
search the village, v.e nppreheng peo-
ple 'who are suspects, We screen them
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and we release the bulk of them imme-
diately. There hag been no compiaint
at all a1d I sincerely hope that there
would be no cause for complaint. We
are keeping a very tight conirol over
the ope:ation now and 1 sincerely hope
that there will be neg poom for com-
plaint ¢nq if there is =  particular
grievance, I am willing fo look into
that. Mr, Subramanian Swamy men-
tioneq zbout Tiwana CommMmission, Yes,
Tiwana Commission is there. Mr,
Subramanjan Swamy sets great store
by il. Unfortunately, we do not sel
gregl store by it.  If there are specific
instances of human rights violations, I
am willing to look into it but I do not
think I can agree with Mr. Subrama-
nian Swamy that we must appoint a
Human Righs Commission to go 1nto
the excosses there, It is a difficult tnsk
in Punjab which is being carrieg sut
under very difficult circumstances and
it is veiy easy to make accusations, it
is very -asy to find fault. I would only
state that if any specific cases are
brough! we will look into them. 1
think, I have coveredq mecst of the
major points.

THE VICE-CHAIRMAN (SHRI JA-
GESH 1VESAI). You have covereq al-
most all the points. (Interruptions)..,

SHR1 P. CHIDAMBARAM: Mr,
Badal was detained under NSA on
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the 25th of May, 1988, In his case also,
I am told section 14(A) has beep in-
voked. As you know, Mr. Badal wa:
only yesterday moved from the Coim-
batore prison to Dehradun. We shall
see how things go, Last time he was
at Lberty ang immediately after “Ope-
ration Black Thunder”, you know
what lad {o his detention under the
NSA. I sincerely hope that Mr, Badal
alsg trealises the gravity of the situ
ation. I sincerely hope that he alsc
re-examines his position in  Punjab
Just as you nre appealing to us to re-
examine the question of his detention
I think, you should appeal to him tc
re-examijne thae situation in Punjat
and the position of his party in Pun
jab. I shall certainly keep what yot
have said in mind and e shall ge¢
what can be done. Thank you, Sir
{Interruptions)

SHRY N. E. BALARAM . What abou
ithe doctors’ strike?

THg VICE-CHAIRMAN (SHR1 JA
GESH DESAIL). No, no, Now, the
House stands adjourneg and will mee
at 11.0¢ a.ni. on Friday.

The House then adournec
at fifty-four minutes past si:
of the clock {ill eleven of th
clock on Friday, the 28t}
April, 1989,



